IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
% %%

0.A 611/92, Dt. of Dacision : 17-10-95,

A. Vsaraiah | .. Applicant.

Vs

1. The Supdt.'of Post Offices,
Aska Division, Aska =761 110,
(Brissa). ‘

2. Ths Post Master General,
Berhampur Regicn,Baphampur(GM),
-761 009 (Urissas.

3. The Member (Persennsl),

Dapt. of Posts, :
Postal Directorate,Dak Bhavan,
Parliament Streesf,

NewDelhi,110 001. ‘ .. Raspondents.
Counssel for the Applicant : ¢t Mr., S.Ramakrishna Rao
Counsel for ths Respondents : Mr. N.R .Devara},Sr.CGSC.
CORAM:

The Hon'ble Shri Justice V, Neeladri Rao : Vice Chairman

The Hon'ble Shri A.8, Gerthi : Member (Admn,)

..2




1. The Superintendent of

To

———— "

Post Offices,

' Aska Division, Aska-1}10 (Orissa).
2. The Postmaster General, Barhampur Region,
. Barhampur (GM) 761 001 Orissa.
t 3. The Member(Personnel) |Dept.of Posts,
t . Postal Directorate, Bhavan,
-k : Parliament Street, Delhi-1,
! 4. One copy to Mr.S.Ramakpishna Rao, Advocate, CAT.Hyd.
I
| 5. One c0py to Mr,N,R.Dev aj, Sr.OGSC.CAT Hyd,
_ 6. One copy to Library, CA TeHyds
7. One spare copy.
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(A.B.GORBHI) (V.NEELADRI RAO)

0.A.NO.611/92,

L]

‘ " JUDGMENT
, 1t
(AS PER HON'BLE SHRI JUSTICE V. NEELADRI RAO, VICE CHATRMAW

L 1\ 1 ' .
. Heard Shri S.Ramakrishna Rao, learred counsel

for the applicant and Shri N. R .Devaraj, iearned

. - - Ia

standing counsel for the respondents.

2. ~ The applicant who was Postal Assistant was
removed from service by the order dated‘9.12.1989
and the appeal thereon was dismissed on 20.6,1991
on the ground of bar of limitation. The applicant
preférred revision to ﬁhe Member, Postal Board on
9.3.1992, This OA was filed on 20.7,.,92 assailing
the order of removal. It is now submitted for the

applicant that the revision petition was disposed of

by ordering reinstatement of the applicant without

back wages,

3, " Hepce, this OA had become infructuous. But
if the applicant is so advised, he is free to move

this Tribunal by £iling an application under Section 19

of the Administrative Tribunals Act, 1985 to the ~
extent to which the fevision petition that was filed
before the Member, Postal Board is dismissed. The CA

is ordered accordingly. No costs.ﬁf

MEMBER (ADMN, ) f VICE CHAIRMAN

DATED: 17th October, 1995, \
Open court dictation.
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TYPED BY ' CHECKEI®B BY

COMPARED BY APPROVED BY -

"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH AT HYLERABAD

_THE HON BLE MR.JUSTICE V ,NEELZDEIRAO
VICE CPRIFNAN

QG Gortly;

' THE HON'BLE MR.R-RANGARALIAN :M(A)

paTED: {1 - lO'_1§95 -

GR'EEVJ)UIBMENT

MGA_.'/R.Z\./C «AJNO. .

, ' : in
0.A.No. 6“\_6")/
T.A.NO. | (W.P.No.. )

| Admitted and Interim dlrectlons

Iss ed.

lallgwed.

Disposed of with directions.
—

issed.

Dl ssed as withdrawn.
‘Di missed for default.
dered/Re jected.

No order as to costs.
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